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MR, CHAIRMAN: The question is*

“That leave be granted 1o intro-
duce a Bill to provide for preven-
tion of charging exorbitant rates and
for fixing fair prices of com-
modities.”

The motion was adopted
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MR. CHAIRMAN: The question is:

(AMENDMENT)

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted
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15.37} hrs.

CONSTITUTION
BILL

(Omision of article 44)

SHRI G. M. BANATWALLA (Pon-
nani): I beg to move for leave to in-

(AMENDMENT)
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troduce a Bill further to amend the
Constitution of India, I want to add
two sentences....

MR. CHAIRMAN: You cannot make
a speech now,

The question is:

“That leave bie granted to intro-
duce a Bill further to amend the
Constitution of India.” .

The motion was adopted.

SHRI G. M. BANATWALLA: T in-
troduce the Bill.

——

15.38 hrs,

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL

(Amendment of Section 80)

SHRI BALDEV SINGH JASRO-
TIA (Jammu): I beg to move for
leave to introduce a Bill further to
amend the Code of Civil Procedure,
1908.

MR. CHAIRMAN: The question is

“That leave be granted to intro-
duce a Bill further to amend the
Code of Civil Procedure, 1808”,

The motion was adopted

SHRI BALDEV SINGH JASRO-
TIA: I introduce the Bill

15.381 hrs.

HOMOEOPATHY CENTRAL COUN-
CIL (AMENDMENT) BILL

(Amendment of Section 2)

DR. BHAGWAN DAS RATHOR
(Hardwar): I beg to move for leave
to introduce a Bill to amend the
Homoeopathy Central Council  Act,
1973.

MR, CHAIRMAN: The question 1s’

“That leave be granted to intro-
duce a Bill to amend the Homoeo-
pathy Central Council Act, 1§78.”

The motion was adopted.



